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CEt.J'fAA L ADMINISTRATIVE T R IBUNAL 

ALLAHABAD BE t..JC H A L LA i-IABAD 

Dated : Th is the 11th day of November 200 2 . 

Origina l Applica tion no . 612 of 1 995~ 

Han 1 b le Maj Gen K K Sriva stava . Jilember (A) 
Hon 1 b le Mr . A K Bh ~tnagar • . 1ember (J) 

Nar endra Singh . s/o Shri Nahraj Singh . 

R/o Vil l Po s t Eda lpur . Di stt . Al igarh . 

open court 

• •• Applica nt 

By Adv : Sr i M. K. Updhayaya 

Versus 

1 . Union of I n dia . through tne secretary, 

r-tinistry of communication . New Delhi . 

2 . senior supdt . of Post Of fices . Aligarh • 

3 . Directo r Po stal Service s. o~fice of Postmast er Gene r al. 

Agra . 

• •• Respon dent s 

By A dv : Shri S C Tripa thi 
• 

0 R DE R 

Hon 1 ble Maj Gen 1< K Sr i v a stava. Member-A. 

In this O. A. , fi l ed under section 19 o f t he A . T . 

Act , 1985, the applic o nt has prayed for d irec tion to t he 

r espon dents to confir m t he service s o f t he a ppl icant on 

the post of Extra Departmental Branch Post Master (in short 

EDBPM) , Edalgarh . oistt . Aligarh f r om 6 . 8 . 1991. on promotion 

of permanent encumbant Shr i r1ahar a j Singh a s Gr pup 1 0 1 

emp19yee . The appl icant since then has been\or k ing o n the 

said post . our ing 1 995 . tlle r espo ndents called f o r the n ames 

from Employment Exchange f or reg ul a r s election and the applicant 

wno had by t hen c ompl e t ed four years . fi l ed tnis O. A •• wh l ch 

has been contest ed by the r espondents by filing c o unt er 

affidavit . 
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2 • The case of the a pplica nt is tha t he was engaged 

on 6 . 8 .199 1 as EDBPH~ Edalpur. 

conditions to be a p pointed a s 

He fulfills all the e lig ibility 
I., 

EDBPt1. Insp it e of the f a ct . 

t ha t tt1e a pplic a nt had completed fo ur years in 19 95 ., t he 

r e spondents h ave initiated the c ase for regul ar appointment. 

The contention o f the learned counse l f or t he applicant 

i s t hat in view of the c ommunica tion dated 21.7 .1994 of 

Po s t Maste r General (in shat t PMG ) Agr a Region , r egarding 

fill ~ng u p t he v a cant post of Extra Departmenta l Agents 

(in short EDAs) (Ann A12·) ~ t h e a c>plicant is fully entitled 

t o b e r egul arised. 

3 . Shri s .c. Tripathi~ l ear ned co unsel for t he 

respondents c ontesting the c l a i m of t he applicant submitte d 

t n a t t ne appl.h:cant was never a p pointed a s EDBPH .. he is 

wor kin g a s substitute all t hr ough and since a substitute 
t..&... 

has n o right for autornetic regula risation hts relief c annot 

be considered by t h e r e spo ndents. The applicant's name has 

also been sponsorred alongwith two others as stated in para 

9 of the c o unter affidavit a n d t he c a se of the app l i cant 

will b e decided as per merit. 

4 . Heard~ l earned counse l for th? parties .. considered 

their a r guments and perused r ecords. 

s. Admittedl y .. the a .t?p licant has been \vor k ing as 

BDBPM ance 6 . 8 .199 1. The process f or ~egular •selection 

\•las i nstit ut e d in the year 1995 and in absence of any stay 

order it is n ot understood as to Wiy tne respondents have 
~ 

fai l ed to finaliseji{ t h e same . Learned counsel for the 

a pp l ica nt also c ontended t h at the applic a n t inpursuance 

t o tile or der of p rJIG . Agr a Region dat ed 21. 7 . 1994 was regularised 

a nd t h a t is t-1hy the a ppl i c dnt \;•as permitted t o appear i n U 1e 
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Postman examination to be held on 23 .11.1 997 . \r,e find 

force in his submission . Learned counsel for t he appl l.e ant 

has >produced letter of senior s updt. of Pos t Offic es (in 

short SSPOs) Aligarh , containing the list of candidates 

\'lhO v,-er <- permit ted to appea r in the postman examination 

dated 23 .11.1 997 and the applicunt 1 s nume stands shovm 

as an Extra Depar tmental Employee at Sl no . 290 . It leaves 

no doubt in our mind that in November 1997. t h e applicant 

\'las no mor e a substitute. but was a regular Extra Departmenta l 

Employee because had his services not been regularised 

a s Extra Departmental his name could not have been included 
~ 

in the list of -.aJ_ igible EDAs t u appear in the Postman 

examinution . 

~ o . In the facts and circumstances , and our afor esai d 

discussion tne o .A. is allowed. The applicant 1 s serv lees 

will be treated.kas an BD Employee on the post of EDBPM , 
.. ~~~€.bt'· 

Eda l p ur . The OA is disposed of accordingly. • 
f\ 

7. There s hall be no or der as to c osts . 

~ 
!1ember 1f t-1ember A 
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